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Swiggy Limited
CIN: L74T10KA2013PLC 096530

Registered Office: Sumadhura Capitol Towers, 3rd- 6th Floor — Tower 1, Sy. No. 14 & 158,
Pattanduru Agrahara, K R Puram Hobli, Bengaluru East Taluk, Bengaluru, Karnataka — 560066
Website: https://www.swiggy.com/ E-mail: secretarial@swiggy.in

POSTAL BALLOT NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies Act, 2013 (*Act”), read
together with Rule 20 and Rule 22 of the Companies (Management and Administration) Rules, 2014 (including
any statutory modification(s) or re-enactment(s) thereof for the time being in force), Regulation 44 of the
Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 20715,
Secretarial Standard — 2 issued by the Institute of Company Secretaries of India on general meetings, the
relaxations and clarifications issued by the Ministry of Corporate Affairs vide various Circulars ("“MCA
Circulars"), any circulars issued by the Securities and Exchange Board of India and other applicable laws and
regulations, if any, Swiggy Limited ("Company”) has completed the dispatch of notice along with explanatory
statement on Wednesday, October 28, 2026 through electronic mode only to all those Members of the
Company whose names are recorded in the Register of Members or Register of Beneficial Owners as on
Friday, October 23, 2026 (“cut-off date”) for seeking the approval of the shareholders of the Company through
postal ballot by way of remote e-voting system, for the following matters:

Details of the Resolutions which are to be passed through Postal Ballot:

Sl. No ITEMS TYPE OF RESOLUTION

Re-appointment of Mr. Anand Kripalu (DIN: 00118324) as a
1 Non-Executive, Independent Director & Chairman of the Company
commencing from December 04, 2026, up to December 03, 2031

Special Resolution

2 Re-appointment of Ms. Suparna Mitra (DIN: 07135817) as a
Non-Executive, Independent Director of the Company
commencing from April 01, 2027, up to March 31, 2032

Special Resolution

The Company has engaged the services of National Securities Depository Limited ('NSDL), to provide remote
e-Voting facility for postal ballot in order to enable the members to cast their votes electronically. The voting
rights of members shall be in proportion to the equity shares held by the members in the paid-up equity share
capital of the Company as on the Cut-off Date. The detailed procedure for e-Voting is provided in the postal
ballot notice. The e-voting period details are provided hereunder:

._Commencement of e-voting period Thursday, October 29, 2026, commences from 09:00 A.M IST

"Conclusion of e-voting period Friday, November 27, 2026, ends at 05:00 P.M. IST

Cut-off date for eligibility to vote Friday, October 23, 2026

| |
The e-Voting module shall be disabled by NSDL thereafter.

The communication of assent and dissent of the members would take place only through the remote
e-Voting system. The shareholders would have the option to vote only through remote e-Voting and voting
through physical ballot papers will not be provided. Only those members whose names are recorded in the
Reqisters of Members of the Company or in the Registers of Beneficial Owners maintained by the Depositories
as on the cut-off date will be entitled to cast their votes as assent or dissent by remote e-Voting. Once the
vote on the resolution is cast by the Member, he/she shall not be allowed to change it subsequently.

It is clarified that all the persons who are Members of the Company as on October 23, 2026 (including those
members who may not have received this Notice due to non-registration of their E-mail IDs with the
Company or with the Depositories/Depository Participants) shall be entitled to vote in relation to the
resolution specified in the Notice and any person who is not a Member as on the Cut-off should treat this
Notice for information purpose only.

In case of any queries, you may refer to the Frequently Asked Questions (FAQs) for shareholders and e-voting
user manual for shareholders available at the download section of www.evoting.nsdl.com or call on:
022-48867000 or send a request to evoting@nsdl.com.

The postal ballot notice is made available on the website of the Company at https://www.swiggy.com/,
Website of Stock Exchanges where the equity shares of the Company are listed, i.e. National Stock Exchange
of India Limited (“NSE") at https://www.nseindia.com/ and BSE Limited ("BSE") at https://www.bseindia.com/
and the NSDL's website at www.evoting.nsdl.com.

The Board of Directors of the Company at its meeting held on Thursday, October 22, 2026, has appointed
Mr. Sudhir V Hulyalkar, failing him, Mr. Sudhindra K S, from Sudhir Hulyalkar & Co., Practising Company
Secretaries, as scrutinizer (the “Scrutinizer”) for conducting the postal ballot process in fair and transparent
manner.

Members who have not updated their e-mail address are requested to register the same in respect of shares
held by them in electronic form with the Depository through their Depository Participant.

The scrutinizer will submit his report to the Chairman, or any other person as authorised by the Chairman, and
the result shall be declared within 2 working days of the conclusion of the remote e-voting process.

The result along with the scrutinizer's report shall be placed on the Company's website at

https://www.swiggy.com/ and the website of NSDL at www.evoting.nsdl.com and will be communicated to
the stock exchanges on which the shares of the Company are listed.

For Swiggy Limited

sd/-

Cauveri Sriram
Company Secretary and
Compliance Officer

- =

Location: Bengaluru
Date: October 29, 2026

=% AMBITFinvest AMBIT FINVEST PRIVATE LIMITED

| ] Carparaie ON: Kanaka Wall Streal, 55h Baoe, /& S06-510, Andhan-Kuela Road, Andbesi East, Mumbs-100053

POSSESSION NOTICE {For Immovable Property) (Under Rule B (1) of the Securily Interest {Enforcement) Rules, 2002)
Whereas the undersigned being the authorized officer of Ambit Finvest Private Limited Having its registered office at Ambid House,
449 Senapati Bapat Marg, Lower Parel, Mumbai - 400 013, Corporate office at Kanakia Wall Street - Sth floor, A 506-510, Andheri-
Kurla Road, Andhen East, Mumbai-400093, under Securitisation and Reconstruction of Fnancial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002). and in exercise of powers canferred underSection 13 (12) read with Rule 3 of the Security
Interest {Enforcement) Rules, 2002 issued Demand Notice dated mentioned hereunder calling wpon the folfowing borrowers (o
repay tha amount mantioned inthe nofice being also mentioned hereunder within 60 days fromtha date of receipt of the said notice.
The following barrowars having failed to repay the amount notice is heraby given ta the fallowing borrowers and the and the pubic in
general that undersigned has taken possession of the properties describad herein balow in exercisa ol powers conferrad on him
under sub section (4) of saction 13 ofthe Act read with Rule & of the Security Interest (Enforcement) Rules, 2002

FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
BLINQIO SOFTWARE INDIA PRIVATE LIMITED

1. | Name Of Corporate Person BLINQIO SOFTWARE INDIA PRIVATE ‘

LIMITED
12th March 2024

2. | Date Of Incorporation of Corporate
Person

3. | Authority Under Which Corporate
Person is incorporated / Registered

4. | Corporate Identity Number of
Corporate Person

5. | Address of the Registered Office and
Principal Office (If Any) of Corporate
Person

Registrar of Companies, Bengaluru

U62011KA2024FTC186095 ‘

02B114 WeWork Galaxy, MG Road
43, Residency Road, Ashok Nagar,
CMP Centre And School, Bangalore,
Bangalore North, Karnataka, India,
560025

26th October 2026

6. | Liquidation Commencement Date of
Corporate Person

7. |Name, Address, Email Address,
Telephone Number and the
Registration Number of the
Liquidator

C. Dwarakanath

No.31, Vidya Bhavan, 3rd Floor,

Rear Block, Opp. Karanji Anjaneya
Temple, West Anjaneya Temple Street,
Basavanagudi, Bengaluru,
Karnataka— 560004

Reg. No: IBBI/IPA-002/IP-
N00711/2018-2019/12318

Email: dwarakanath.c@gmail.com
Tel: 080-41203012

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts

Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028
Website: https://XpertAuction.com; CIN-U65999MH2002PLC134884

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 (SARFAESI ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice is hereby given to the public in general and to the Borrower (s) / Guarantor (s) / Mortgagor (s), in particular, that the below described
immovable property/ies mortgaged/charged to the Asset Reconstruction Company (India) Limited, acting in its capacity as Trustee of various Arcil
Trusts (“ARCIL”) (pursuant to the assignment of financial asset vide registered Assignment Agreements), will be sold on “As is where is”, “As is what
is”, “Whatever there is” and “Without recourse basis” by way of online e-auction, for recovery of outstanding dues of together with further interest,
charges and costs etc., as detailed below in terms of the provisions of the Securitization and Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002 (“Act”) read with Rules 6, 8 and 9 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Name of the Borrower / | LAN No. & Selling | Trust | Outstanding amount as | Possession type and| Earnest Money Deposit
Co-Borrower/s | Bank Name per SARFAESI Notice date (EMD)
Guarantor/s / dated 11-03-2025. Date of Inspection Reserve Price
Mortgagerls Type of Property and Date & Time of E-Auction
Area
Borrower: HI0000000164743 | Arcil-Trust-|Rs. 2178855/- as on 09-03; Physical on Rs.3,60,000/-
Chandrashekhar MR Vastu Housing | 2026-035 2025  + further Interest 14-01-2026 (Rs. Three Lakh Sixty
Co-Borrower: Rajamma | Finance Corporation thereon + Legal Expenses. [ e armanged on Thousand only)
M, Revannasiddaiah G Limited request Rs. 36,00,000/-
(VHFC) g (Rs. Thirty Six Lakh only)
area adm. 1450 sq. ft.
On 30-11-2026
at 2:30 PM

Description of the Secured Asset being auctioned: All that piece and parcel bearing Assessment No.105/1, Situated at Madhalakote
Grama,Kasaba Hobli, Nelamangala Taluk, Bangalore Urban District, Karnataka, 562123 and measuring

Eastto West: 85 feet, North to South: 95 feet . and Boundaries As Follows: East—Road, West—Nakashe Road and Property belongs to Mr. Ramaia
North—Government Road, South - Remaining Portion of the same Property

Pending Litigations known to |Nil Encumbrances/Dues known to|Nil

ARCIL ARCIL

Last Date for submission of Bid Bid Increment amount:

Same day 2 hours before Auction As mentioned in the BID document

Demand Draft to be made in |Arcil-Trust-2026-035
name of:

Payable at Par

8. | Last Date for Submission of Claims |25th November 2026

Notice is hereby given that the BLINQIO SOFTWARE INDIA PRIVATE LIMITED has
commenced voluntary liquidation on 26th October 2026.

The Stakeholders of BLINQIO SOFTWARE INDIA PRIVATE LIMITED are hereby
called upon to submit a proof of their claims, on or before 25th November 2026, to
the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
C. Dwarakanath
Liquidator of Blingio Software India Private Limited

Date: 28/10/2026
Place: Bengaluru

Date ol Possession
Type of possession

Name of the Borrower/Go-Borrowers Guarantors Demand Nolice Date & Amounl
& Loan Account Number 24.08-2026 & Rs. 24,20,131.49;-

1) H PRADEEP (Rupees Twenty Four Lakhs Twenly Nine Thousand One 26-10-2026
2} B RDOPA Hundred Thirly One and Forly Nine Paisa Only ) Symbolic
Lan Nos.BLROODDOO015756 As On : 24-08-2026 Possession

DESCRIPTION OF IMMOVABLE PROPERTY / PROPERTIES MORTGAGED : ALL THE PART AND PARCEL OF THE PROPERTY
BEING SITE NOD. 27, KATHA ND. 31, ASSESSMENT NO. 571, SITUATED AT MALLASANDRA VILLAGE, YASHWANTHPURA,
HOBLI, BANGALORE NORTH TALUK, BANGALORE. BOUNDARIES OF THE SECURED ASSET: EAST : SITE NO. 26, WEST :
SITEND. 28, NORTH:ROAD, SOUTH:OTHERS PROPERTY, MEASURING EASTTOWESTA0FTANDNORTHTO SOUTH 30 FT
INALL120030. FT. ALONGWITHRCC ROOFED HDUSE.

The borrower in particularand the public'in general are hereby cattioned nof to deal with the property and any dealings with the property
will be subjecttothe Charge of Ambit Fimvest Private Limitad for an amount mentioned herein above and interest thereon. The borrower's
ditention is invited o provisions of sub-section (4 of secton 13 of the Acl, inrespect ol bme avalable, to redeam the sacured assels

Date: 29.10.2026. Place: BANGALORE o= Authorised Officer - Ambit Finvest Private Limited

i'i: Triton Valves Limited

CIM : L25119KA1975PLCO0ZEET
TRITON  pagd. Office: Sunrise Chambers, 22, Ulsoor Road,

Bengalury-560 042 Ph: +81 B0 25588965/66 Fax: +91 B0 25586483
Email: investors@intonvalves.com Web: www tritonvalves.com

NOTICE

(For the attention of the Equity Shareholders of the Company)
Transfer of Equity Shares of the Company to Inveslors
Education and Pratection Fund (IEPF).

This Notice is hereby given pursuant to the provisions of Section
124(6) of the Companies Act, 2013 read with Investor Education
and Protection Fund Authority (Accounting, Audit, Transfer and
Refund) Rules, 2016 ("the Rules”) as amended from time to time
by the Ministry of Corporate Affairs, the Company is mandated
to transfer all equity shares of the Company in respect of which
the dividend has not been paid or claimed during the past
seven consecutive years from 2018-19 shall be transferred by
the company to the Demat account of Investor Education and

Protection Fund (IEPF) Authonty.

In accordance with the various requirements as set out in the
Rules, the Company has communicated individually to the
concemed shareholders at their latest available address, whose
shares are liable to be transferred to the IEPF Account under
the said Hules for taking appropriate actions.

The Company has uploaded the details of such Shareholders
and Shares due for fransfer to the |IEPF Account on its website
at www.tritonvalves.com . The Shareholders are requested to
visit to the website of the Company to verify the details of un-
encashed Dividends and the Shares liable to be transferred to
the |IEPF Account.

In case the Company does not receive any valid claim from the
concemed shareholders by 24" November 2026 the Company
shall with a view to adhering with the requirements of the rules,
transfer the shares to |[EPF account by the due date as per the
procedure set out in the rules. The concerned shareholders may
note that upon such transfer, both the unclaimed dividend and
the shares transferred to |[EPF including all benefits accruing on
such shares, if any can be claimed back by those shareholders
from |EPF Authority after following the procedure prescribed
under the “Rules” at www,iepf.gov.in,

Mo claim shall lie against the Company in respect of unclaimed
dividend amounl and shares transferred to IEPF pursuant to
the said rules.

For any gueries on the matter above, the shareholders are
requested to contact the Company's Registrar and Share
Transfer Agent, M/s, Integrated Registry Management Services
Private Limited, at No. 30, Ramana Residency, 4th Cross,
Sampige Road, Malleswaram, Bengaluru - 560003; Tel: +91 80
23460815-818; email |d; Einwardbgl@integratedregistry.co.in,
For Triton Valves Limited

Sd/-
Place : Bengaluru Bibhuti Bhusan Mishra
Date : 29th October 2026 Company Secretary

TUMKUR VEERASHAIVA CO-OP BANK LTD,

A.0. Dr. 5. Radhakrishna Road, 5.5, Puram, Tumkur - 572102,

Ph No. : 0816 - 2254027, E-Mail : tvebanki@gmail com, webiwww.tvcbitd.www.tvcbitd.bank.in

DEMAND NOTICE

NOTICE UNDER SECTION 13{2) OF CHAPTER Il OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

Al thelr reguest. Bank has extendad credit facilites to the below mentionad individuals against secured assets through its
below mentioned branches: The relevant particulars of the properdy on which they have created security interest by
execution of secunty agreement/documents & creation of mortgage by way deposit of title deeds are fumished hereunder.
As the cperafion and conduct of the financial assistance! credit facilities have become irregular, the debis have been
classified as Non Performing Assets in accordance with the directives | guidelines issued by Reserve Bank of India
cansequent to the default commutied by the bormower in repayment of the principal debt and interest therean. As the demand
nofice sent by register AD calling upan them, was un-served! notacknowledoed / addressee keft/ this publication is now issued.

1. Name and Address of the Borrower: 1. Mr. Sudarshan Reddy G Sio Late Gopala Reddy House No. 1796, "Sn Sai
Mivasa® 215t Cross, Sth Main Road, C Block, Sahakaranagara, Bangalune-5600%2. 2, Mrs. Kalavathi Reddy Wio Sudarshan
Reddy G House No. 1796, "Sri Sai Nivasa®, 21st Cross, 5th Main Road, C Block, Sahakaranagara, Bengaluru-580092

|51 No. Alc No Amount (Rs) Amount outstanding as on 12.10.2026 repayable by you

Rs.80,36,472/- and together with further interest thereon with effect from
13.10.2026at the contractual rates together with costs, charges, other monies
until payment or realization

1 |000B3130000104( 95,00,000/-

Out Standing Loan Amount :- Rs.80,36,472/-(Rupees Eighty lakh thirty six thousand four hundrad sevenly two Cnly)
as on 12.10.2026 together with further interest thereon with effect from 13.10.2026 at the contractual rates fogether
with costs, charges, other monies until payment or realisation.

Date of NPA: 28.06.2026 Demand Notice dtd: 15.10.2026 Branch : Chamrajpet
Details of mortgaged property of the Borrower:All that piece and parcal of immovable property bearing Mo, 1796, 'C
Block, Byatarayanapura BBMP Katha No.1455/1460/1796, in the Layout plan approved by the BDA in Several Survey
Numbers at Kodigehalli Vilage, Yelahanka Hobii, Bangalone Morth Taluk, formed by the THE MINISTRY OF COMMUNICATIONS
EMPLOYEE'S CO-OPERATIVE HOUSING SOCIETY LTD., named as "SAHAKARA NAGARA® and including all rights,
privileges and appurtenances therato. Measwring East to West 30 feet, North to South 40 feet, fotal area 1200 sq. ft. including
RCCbuilding and bounded as follows: East Site No.1795. West; Site No. 1797, North: Road, South: Site No.1791.

ITyou fail to repay the aforesaid sum with interast and incidental expensas within 60 days from the date of the nolice,
Bank shall exercise all or any of the rights detailed under sub section {2) of the section 13 of SARFAESI Acl. You
are also put on notice that in terms of sub section (13) of section 13, you shall not transfer by sale, lease or
otherwise the said secured assets detailed above without obtained written consent of the Bank. This nofice is
without prejudice to Banks rights to initiate such other action or legal proceedings as it deem necessary under any
other applicable provisions of law

Date: 15.10.2026
Place: Tumkur

Sdi- Authorised Officer
TUMKUR VEERASHAIVA CO-OF BANK LTD,

Place: Bangalore

RTGS details Arcil-Trust-2026-035, Trust Account No: 57500001986832, HDFC Bank Limited, Branch: Kamla Mill

Extn Ctr, Mumbai, IFSC Code: HDFC0000542

Name of Contact person & |Shekhar Sharma - 86557 96116, Navneet Singh - 99991 05933 , Arpit Choudhary - 7357375589
number

Terms and Conditions:

1. The Auction Sale is being conducted through e-auction through the website https://XpertAuction.com and as per the Terms and Conditions of
the Bid Document, and as per the procedure set out therein.

2. The Authorised Officer (“AO”)/ ARCIL shall not be held responsible for internet connectivity, network problems, system crash down, power
failure etc.

3. Atany stage of the auction, the AO may accept/reject/modify/cancel the bid/offer or post-pone the Auction without assigning any reason thereof
and without any prior notice.

4. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp
duty, registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the
applicable law.

5. The intending bidders should make their own independent enquiries/ due diligence regarding encumbrances, title of secured asset and
claims/rights/dues affecting the secured assets, including statutory dues, etc., prior to submitting their bid. The auction advertisement does not
constitute and will not constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible in
any way for any third-party claims/rights/dues.

6. The particulars specified in the auction notice published in the newspaper have been stated to the best of the information of the undersigned;
however undersigned shall not be responsible / liable for any error, misstatement or omission.

7. The Borrower/ Guarantors/ Mortgagors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rules 8 and 9
of the Security Interest (Enforcement) Rules, about the holding of the above mentioned auction sale.

8. Inthe event, the auction scheduled hereinabove fails for any reason whatsoever, ARCIL has the right to sell the secured asset by any other
methods under the provisions of Rule 8(5) of the Rules and the Act.

Sd/-
Authorized Officer
Asset Reconstruction Company (India) Ltd.

Date: 29.10.2026

Asset Reconstruction Company (India) Ltd. (Arcil)
Acting in its capacity as Trustee of various Arcil Trusts

Arcil office: The Ruby, 10th floor, 29, Senapati Bapat Marg, Dadar (West) Mumbai-400 028
Website: https://XpertAuction.com; CIN-U65999MH2002PLC134884

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE OF THE POWERS UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 (SARFAESI ACT) READ WITH RULES 6, 8 & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Notice is hereby given to the public in general and to the Borrower (s) / Guarantor (s) / Mortgagor (s), in particular, that the below described
immovable property/ies mortgaged/charged to the Asset Reconstruction Company (India) Limited, acting in its capacity as Trustee of various Arcil
Trusts (“ARCIL”) (pursuant to the assignment of financial asset vide registered Assignment Agreements), will be sold on “As is where is”, “As is what
is”, “Whatever there is” and “Without recourse basis” by way of online e-auction, for recovery of outstanding dues of together with further interest,
charges and costs etc., as detailed below in terms of the provisions of the Securitization and Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002 (*Act”) read with Rules 6, 8 and 9 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Name of the Borrower / | LAN No. & Selling | Trust Outstanding amount as | Possession type and| Earnest Money Deposit
Co-Borrower/s | Bank Name per SARFAESI Notice date (EMD)
Guarantor/s / dated 17/Jan/23. Date of Inspection Reserve Price
Mortgager/s Type of Property and | Date & Time of E-Auction
Area
Borrower: LP0000000058289 |Arcil-Trust-|Rs.2067488/- as on Physical on Rs. 2,00,000/- (Rupees Two
RAVI K Vastu Housing | 2025-018 [5/Jan/23 + further Interes{  20/09/2023 Lakh only)
Co-Borrower: Finance Corporation thereon + Legal Expenses. .
SANGEETHA M Limited Wil bi:rﬂaer;?ed " ™Rs. 20,00,000/- (Rupees
(VHFC) g Twenty Lakh only)
together with 2/9th
shate In undivided On 30-11-2026
mierest In an at 2:30 PM
measuring East to
West 13.3 Feet., and
North to South 17.9
Feet

Description of the Secured Asset being auctioned: All that piece and parcel of the property bearing Shop No.1 and 2 in South Eastern Corner
Side of First Floor of entire property bearing No.170, Old Nos.9 and 10, BBMP Ward.No.119- Dharmaraya Swamy Temple and BBMP
Khatha.No.PID.No0.47-6-170/6, New No.170/6, Situated at Benki Nawab Lane, Sadar Partappa Road, Cross, Bangalore-560 002, with , all
appurtenances, easementary rights, common passages, stair case etc., together with 2/9th share in undivided interest in land measuring East to
West 13.3 Feet., and North to South 17.9 Feet North By: Shop.No.3, South By: Private Property that of Sanaulla Sabzvase & Others.East By:
Basheera Begum's Property, West By: Common Passage of 4.6 width

Pending Litigations known to |Nil
ARCIL

Last Date for submission of Bid

Encumbrances/Dues known to|Nil
ARCIL

Bid Increment amount:

Same day 2 hours before Auction As mentioned in the BID document

Demand Draft to be made in |Arcil-Trust-2025-018 Payable at Par
name of:
RTGS details Arcil-Trust-2025-018, Trust Account No: 57500001745590, HDFC Bank Limited, Branch: Kamla Mill

Extn Ctr, Mumbai, IFSC Code: HDFC0000542

Name of Contact person & |Shekhar Sharma - 86557 96116, Navneet Singh - 99991 05933 , Arpit Choudhary - 7357375589
number

Terms and Conditions:

1. The Auction Sale is being conducted through e-auction through the website https://XpertAuction.com and as per the Terms and Conditions of
the Bid Document, and as per the procedure set out therein.

2. The Authorised Officer (“AO”)/ ARCIL shall not be held responsible for internet connectivity, network problems, system crash down, power
failure etc.

3. Atany stage of the auction, the AO may accept/reject/modify/cancel the bid/offer or post-pone the Auction without assigning any reason thereof
and without any prior notice.

4. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the purchase consideration, stamp
duty, registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in his/her/its favour as per the
applicable law.

5. The intending bidders should make their own independent enquiries/ due diligence regarding encumbrances, title of secured asset and
claims/rights/dues affecting the secured assets, including statutory dues, etc., prior to submitting their bid. The auction advertisement does not
constitute and will not constitute any commitment or any representation of ARCIL. The Authorized Officer of ARCIL shall not be responsible in
any way for any third-party claims/rights/dues.

6. The particulars specified in the auction notice published in the newspaper have been stated to the best of the information of the undersigned;
however undersigned shall not be responsible / liable for any error, misstatement or omission.

7. The Borrower/ Guarantors/ Mortgagors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rules 8 and 9
of the Security Interest (Enforcement) Rules, about the holding of the above mentioned auction sale.

8. In the event, the auction scheduled hereinabove fails for any reason whatsoever, ARCIL has the right to sell the secured asset by any other
methods under the provisions of Rule 8(5) of the Rules and the Act.

Place: Banglore
Date: 29.10.2026

Sd/-
Authorized Officer
Asset Reconstruction Company (India) Ltd.

PURVA OAK PRIVATE LIMITED

Registered Office: No. 1302, Ulsoor Road, Bengaluru-560 042, India
Corporate Identification Number: UGS 100KAZ016PTCOSG1497
Email; investors@puravankara.com | Website: hiips://www. puravankara.com/purva-oak
Statement of unaudited Financial Results for the quarter and half year ended September 30, 2026
(Rs. in Lakhs)
; . Year
. Quarterended | Gomesponding  vear o date figurs | I8 CRESENIES | preyious vear
: i 30.09.2026 eriod ended Ended 31.03.2026
No. Particulars 30.09.2025 | ended 30.09.2026 P
30.09.2025
Unawdited Unaudited Unaudited Unaudited Audited
_1 | Total Income fram Operatons 1680 58 : 241641 - B.70E.18
2 | Mel Lass for e periad {befons Tax Exceplicnal andlor Extracedinary #ems) {107.74) (4009 45 [481.53) (431,68} [2.233.29)
3 | Nl Loss Tor e penod befong L (alber Expephonal and!
ar Extracedinary Hems) (1074 1945 (481.53) (A31 B8 [2,333.20)
4 | Het Lags for the period after 18 (afler Exceplioral sndior Exfracrdinany g2ms) 1129.91) T30.41) (401 B3} (632,36} (1,671,222
& | Tatal Comprehensae Income for e pered [Comganaing Logs for the period
{aifter tax} and Othar Camprahensive ncome (after e 112991 (AT (401 E3) (622, 365 [1,668.40)
& | Paid up Eqguiy Shara Capital 1.04 1.6 1400 140 1.00
7 | Resarvas (excludng Revalustion Reserve and Securisies Premium aic) (257638 (1,127.73) | 12.576.28) 11,127.73} [2,174.78)
B | Securlies Premivm Accounl - - - - -
G | Metworb (257530 1112673 | (2.575.38) 111373 [2,473. M)
10 | Paid up Dedt Caphtal { Dutstandng Debi B2 124 657 4241531 | f2,124 67 4241531 6533452
11 | Qutstanding Redeemahle Preference Shares : . . . .
12 | Debt Equity Rati (4794 (5207 141,59 (52,07} [41.47)
13 | Eamings per equity share of Bs, 100 sach {for confruing and dscantinisd operalions) i
1 Basic 11219500 50,041,000 | (4016300} (G2 236,00} (167 122.00
2 Diudad {12,191.00] 30,049,001 ] (40,163,060} (G2.236.00) (1,67 12200
14 | Capilal Redamphon Resenm - - . - -
15 | Debenlure Radempion Resard - - - - -
16 | Debt Sarvica Coversge Rafio 1003 {0207 | (0.03) [0.20) [0.03)
ir | Interas] Sarice Coveraps Ratio 1003 1020 {0.0F) (0205 [0.25)
Hotes:
The abave is an extract of the detailed foemat of Quarterly Foanckal Results Rled with the Slock Exchange under Reguiation 52 of the SEBI [Lising Chlgations and Disclisures Requirements) Regulations, 2015,
The full foemat af the Quarterdy Financial Results ane svadable on the website of the BSE Limbed (www bseindss.com)yand the Company tasaw puravankass com' pune-oak)
2 Far tha oiher ling Bams refermad in Ragulation 52 [4) of fhe SEB! [Leing Oolgetions and Disclasures Requiremeants| Requlatons, 2015, parinent daclesures are available on the wabsite of the BSE Limtad
[www bisaindia.com) and the Company (aww pursvankera com!purva-cak)
3 There & nompact on el profitfiass, olel comprehensive income or eny other relevanl financia itemis) dus to change|s] in accounting poficias for the quarier end half year ended 20ih Seplember 2026,
Far and on bahall of the Board of Directars: of
Purva Cak Private Limited
Se-
hama: Miraj Kumer Gautam
Place: Bengakun, indis Desgnation: Dirachor
Dale : Cciaber 26 2026 DIM: O7REARDT
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PUBLIC NOTICE

The general public is hereby informed that my client,
Nagappa H.S.. is the absolute owner of the property
bearing residential apartment /flat bearing No.301, E-
PID No.6924927948, Property No.3651/186/20/5/G-
001, 3rd Floor in the residential building known as SRI
SAI GANGOTHRI, With Total Super Built Up Area of
1010 Sq. ft consists of Two Bedroom, Hall, Kitchen of
vitrified flooring with 294 Sq. ft undivided share of
right, title and interest (i.e., equivalent to 1/8th
undivided share) in all that piece and parcel of the
land described in the Site No.20/5, Khatha No.186,
situated at Hindustan Granite Factory Road,
Utarahalli Village, Uttarahalli Hobli, Bangalore South
Taluk, now comes within the limits of Bruhat
Bangalore Mahanagara Palike, Uttarahalli Ward
No.184, New BBMP Property No.52/186/20/5, of
Uttarahalli, Subramanyapura, Bangalore - 560061,
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person or institution having or claiming any right, title,
interest, lien, charge, mortgage, encumbrance or
claim of whatsoever nature over the aforesaid
property and/or the aforesaid original document is
hereby called upon to lodge their objections/claims,
together with supporting documentary evidence, in
writing within 07 (Seven) days from the date of
publication of this notice with the undersigned
Advocate.

KSR Association ADVOCATES, Office No. 11/1,
2nd Floor, Guttahalli Main Road, D.T. Street, 8th
Cross, Malleshwaram, Bangalore - 560 003.

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN TO THE GENERAL
PUBLIC that my client, Ashok Kumar D. S. and Mrs.
Archana B V., intends to purchase the Site No. 90/2, E-
Katha No. 6127447614, Khatha No. 90, BBMP Ward No.
15, situated at Maheshwwari Nagar, Dasarahalli Village,
Yeswanthapura Hobli, Bengaluru 560 057, measuring
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